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Heard learned counsel for the
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as not mqintainable. No order as to
costs. ‘
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?HE TN BLE MR. JUSTICE D.N.CHOWDHURY, VICE~-CHAIRMAN.

CENTRAL ADMINISTRATIVE TRIBUNAL ::
GUWZHATI BIMNCH.

&

O.A./R.A. No. 24, 0f 2001 £

14.9.2001
DATE O DECISION

“H§f{’Panchanan Saiia & 4 Ors.

JMr. G.K.Bhattacharyya. ATVOOATE R

-~ VERSUS -

Union of India & Ors.

cnn s s P, " tam L . ema enm e mm o Gees tm e e

RESPGINENT (S)

e ADVECATE FOR THE
Mr. A" Deb” Roy’ "St. T.G.S.C. XESPONDENTE .

L

YON'BLE  MR. K.K.SHARMA, MEMBER (A).

NMnether Reporters of local papers may pe allowed co see
ti.e judgment ?

TO be rezsrerred to the Reporter or not ?

vhether their Lordships wish to see the fair copy of the
judgnent ? ’ :
Jdnether the judgment iz to ba circuiated to the other
Benches ?

Judgmant delivered by Hon'ble Vice-Chairman.

@ e 0 o 6 0 0 0 6 c 00 0 0

_ APPLICANT(S)

CROLAR ARPLICANT(S )



CENTRAL ADMINISTRATIVE TRiBUNAL
GUWAHATI BENCH

Original Application No. 94 of 2001.
Date of order : This the 14th day of September, 2001.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.
Hon'ble Mr. K.K.Sharma, Member (A).

Shri Panchanan Saikia,

Son of Shri Dambarudhar Saikia

Hazarpar, Tezpur Town,

P.O. Tezpur, ) '

District - Sonltpur (Assam) & 4 Ors. - ...Applicans

By Advocate Mr. G.K.Bhattacharyya.
~ -versus-

l. Union of India

' (Represented by the Cabinet Secretary,
Department of Cabinet Affairs, Bikaner House,
Shajahan Road, New Delhi).

2. Secretary to the Govt. of India,
© Ministry of Home Affalrs,
New Delhi.

3. Director, SSB, .-
Block-V (East)
R.K.Puram, New Delhi—llOO66,'

4. Divisional Organiser, SSB,
North Assam Division,
‘Debendra Nagar,

Tezpur, District - Sonitpur,
(Assam).

5. Commandant,
Group Centre, SSB
Debendra Nagar,
. P.O. Khalihamari - o
District-Sonitpur (Assam). ' . . .Respondents

By Advocate Mr. A. Deb Roy, Senior C.G.S.C.

CHOWDHURY J.(V.C.).

The applicants whoi are among the candidates
seiected for ‘the post of Constable on the basis of .a
selection. These applicants were accordingly notified vto
report at the  Headquarter for filling up of Pollce
Verlflcatlon Form and other formalities along with orlqlnal'
cerificates vide Memo dated 7.3.2000. Due to delay in

appointment the applicants submitted an appeal on 30.12.2QOO’



for their appointment. Failingvto get appropriate remedy the
applicants moved this Tribunal for a direction upon the
respondents for consideration of their appointment against
the vacaht post.
2. - The respondents filed its written statement,rln the
written statement the respondents neither stated anything
as to the vacancy position nor cited any reason as to why
they were not appointed save and except taht the appointments
were stopped due to instruction received from the Headquarter
dated 21.12.2000. The full text of instructions are -
reproduced hereunder ':
"For all D.0s/GCs and DIG Jammu/s/Bari/K/Sain and
Khm (.) Reg Direct REctt. in Combatised cadres (.)
All units to hold rectt. test against vacancies and
complete required formalities but offer of apptt. .
may not rpt not be issued till further orders (.)-
This issues with approval of the Director, SSB (.)

Ensure complicance(.)"

3. Mr. A. ‘Deb Roy , learned Sr. C.G.s. c. raiAsed an

- . oL, ;.-}

M . ~ N

ObjeCthn as to the malntalnablllty of thls appllcatlon by
the TRlbunal and submltted that this appointment pertalns to -
combatised group and the.»appllcants wrre selected for
appointment in a combafiséd cadre, thefefore comes within the
meaning. of Armed Forces. Therefore, Tribuﬁal has no
juriéciction.

-

4. : In view of the objection raised by the learned Sr.
@WPULMM%i&,a+HuQ¢a
C.G.S5.C. as to the jurisdiction we are not inclined toAgecide L

the matter on merit. Accordingly the application is dismissed
as not maintainable. It will be opén to the applicants to
L ad .

take appropriate remedy as per law.

There shall, however be no order as to cost.

(K.K.SHARMA) ' (D.N.CHOWDHURY)
Member (A) - » | Vice—Chairman

trd



IN THE GENTRAL ADMINISTRATIVE TRIBUNAL t::3GUWAHATI

BENCH: & : GUWAHAT I,

T

(An application under Section 19 of the Administrative

Tribunals Act,1985).

SL. No.

1.
2.

4.
5.
6.
7.
8.

/2001,

0. A.NO. Cf\4
H

Shri Panchanan Saikia & Ors.

_Vs;

INDEX
Particulars.
Application coe
- Verification’ cee
Anneﬁure-l e
Annexure-II oo
Annexure-III ...
Annexure-IV soe
AAnaxure-V oo
Annexure-Vi coe

Filed by:-

il

{Advocate)

eeessApplicants.

. Union of India and others.

<+ « Respondents.

Page Noe
1 to 12
13
14
15
16

17
18

20
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{an applicatlon under gsection 19 of the administrative

rribunals act,1985).

O;AoNOo /2001.

1, shri panchanaﬁ saikia
son of shri pambarudhar saikis
Hazrapar
Tezpur Town | -
P«Oe Tezpur

Dist:=-gonitpur (Assam).

2. Shri Pranab Nath
son of shri Guna Kanta Nath

Napam Bagapani
|
. Pe0Oe Jahamari

Pe.S. Thelamara

Dist;-sonitpur (assam).

3« Shri éikash Borah
son of shri Deba Thar Borah
sapara ¢huburi
Dipota
P.O. Tezpur

Dist:-gonitpur {(assam).
4, shri Lila Kanta Nath

son of Late Prabhat chandra Nath
Jengar Chuburi

Pithakhowa

Tezpur

Distridt :-sopitpur (Aséam).

contde. R
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5. Shri Hridayjyoti Borah

i

son of shri Mochan Borah
DeWr igaon

P.0. SOlal Sonari

P.S. gootea

Dist:—Sonitpuf(Assam).

R | ee.applicantse.

=Versuse N

1. Union;of India
(Represented by the cabinet
Secretary,Department of cCabinet
Affairs,Bikaner House, shahjahan
ROad, New Delhi).

2.4secretary to the Govt.of India,

Ministry of Hame Affairs,New’Delhi,j’

b : 3. Director,ssB .,

Block-v {East) . - ' a
R.K .Puram ST L
New Delhi -110066

4. Divisional oOrganiser,ssB. f

re

North Assam Division
Debendra Nagar

$62pur v
. pist:-gonitpur {Assam).

5. commandant
Group Centre,SSB ‘ . : |

Debendra Nagar

P.0.Khalihamari

pist:-sofitpur (assam) .

«++ Respondents.

cOﬂtd. o o

ARy (T e e e g ST e -

Bl .



1 : PARTICULARS OF _THE ORDER AGAINST VHICH THE i

APPLICATION IS MADE :-

1) . Illegal and arbitrary action on the pért

. of the commandant , Group Centre,SSB;Débendra.Nagar}

. Tezpur {Respondent No.5) in appointing 34 candidates

as cT/GD [constable) out Of a select list of 47
candidaées on "pick andlchoose" basié to ~the'exclu-'
sion of the applicants although their names were on
the said select list prepared by the Recruitment

-

Board . ‘ r

2) - . Circular dated’22.12.2000 issued by the
Director,sSB.é-K.Puram, New Delhi (Respongent No«3)
on the basis 6f'which-£he rRespondent No.5 was quoted
to have'dedlined to appoint the applicants_although

some of the candidates wﬁo figured below the appli-

" cants in the seledt»list prepared by the Recruitment

Board . {copy of the said circular is not available
with the applicant and as such its ccpy could not be

annexed ).

2 : JURISDICTION OF THE TRIBUNAL:-

Thaeapplicants declare that the subject-
matter of the orders is within the jurisdiction of

this Tribunal «

3 ; LIMITATION:=

The applicants further declare tﬁat the
application is within the limitation prescribed

under section 21 of the Administrative Tribunals

Act,1985.

contde ¢
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4.

4 : FACTS OF THE CASE :-

e

-

1) , That the applicants were duly selected
by the Recruitment Board for,aépointment as CT/GD
{(constable) under the Resbondent No. 5 although 47
candidates includiné the abplicantSzwere empanelled
and included in the select list, only 34 candidates
from the select list were aj)pointed on pick "and
choose * basis illegally and arbitrarily ignoring
the cases of the applicants.The applicants have a
canmon interest in'praying for the same relief and
aé such they are filing a single application as the
relief, if granted to one of them will be equally
applicdﬁle to all of theme. The applicahts crave
leave of this Hop'ble;Tribunal to allow them to file
a single application as provided in rule 4{5)(a) of
thé dentral Administrative Tribunals (Proceduref

Rules,1987 o~

L

2) That the applicants are permanent resi-
dents in the areasiaround Tezpur Town in the dis-
trict of Sonitpur .They are all educated unemployed

youths caning £rom poor families .puring the preva=-

iling unemployment situation, the applicants opted

for a career by joining the special Service Bureau

{(s.5-Bs in short)} as c1/ap{constable)e

3) That, as difected,all the applicants
appeared in an interview conducted by the duly céns—
tituted Recruitment Board held at Group centre,
HeQe ,ssB,Debendra nagar,Tezpur_fOr the post of
cT/GD éran 14.2.2000 to 16 .2+2000, The performance of

contde ¢
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5.

the applicants in the interview was very good and all

of fhem wWere selected and'empanelled_for appointment as
CT/GD (Constable), The Respondent No.5, by his OM No,
QCL/Estt-99(2)/2000/2400 dated 07.03. 2000, intimated .
Shri Panchanan- Saikia{Applicant No.1) that he had been

selected by the Recruitment Board and his name had been

empanfelled for appointment as CT/GD.The applicant was
further directed to report at Group Centre H.CL, Debendra

Nagar immediately for filling up of Police Verification

form and meeting other formalities .

Copy of the said O,M. dated 07.03,2000 is

annexed herewith and marked as Anhexure-I.

4) | That S/Shri Pranab Nath, Bikash Borah and

Lila Kanta Nath, applicant No. 2,3 and 4 respectively,’
also received similar intimations from the Respondent No.5
vide OM No. GCD/Estt-99(2)/2000/2402 dated 07.0342000,

OM No. GCD/Estt-99(2)/2000/2408 dated 07.03.2000 and OM
No. GCI/ Estt-99(2)/2000/2399 dated 07.03.2000 respectively
whereby they were informed that theyy were selected by the

'Recruitment Board and their names were empanelled for

appointment as CT/GD, They were also further directed to
report to Group Centre H.Q. for taking necessdry action,
namely Police Verificatiaﬁ etc,

The épplicant No.5, Shri Hridayjyoti Borah
also received similar intimation from the Respondent No.5
vide his O,M. of even number dated 07.03.2000 but he had
misplaced the copy . |

Copies of the said memoranda aie annexed here-

with and marked as Annexure-II,III and IV

respectively.

contd,..



L

6.

5) That, as directed , all the applicants appea-
ted»in the Group Centre H, Q. at Debendra nagar on

13, 03,2000 and filled up Police verification form and
completed other formalities relating to theii appointment
as CI/GD .

6) That, thereafter,Special messengers deputed
by the Respondent No.5 met the applicants on 21.12.,2000

- and 22,12,2000 asked them toc report to Group Centre at

Debendra Nagar on 26.12.2000 with beddings and Ration

money for joining the SLS.B. as CI/GD .

7) That all the applicants, as directed, went

to the Group Centre, S,S8.B.,, at Debendra Nagar on

26. 12,2000 with bedding’s and Ration Money .The applicants

were initially not allowed to enter into the premises

of the Group Centre for which all of them were stranded
on the Road infront of the Group Centre.After about

5 hours,they were allowed to enter into the premises’

when one Officer of the S.S.B, came out and told them
that they would not be appointed on the basis of a

circular dated 22,12.2000 issued by the Director,S.S.B.,

R, K. Puram,New Delhi (Respondent No. 3) .

8) That,the applicants beg tc state and submit

that the Divisional Qrganiser,S.S.B. ,North Assam Division,
Debendra Nagar,had accorded his approval for appointment

of the applicants by his 0.M. dated 15,12.2000 addressed
to the Respondéht No.5. But inspite of such approval,

the Respondent No.5 declined tc appoint the applicants

\ contdees
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‘ in terms of Circular dated 22.12,2000 giving retros-
pective effect as the selection of the applicants was
finalised and most of the candidates appointed before

receipt of the circular dated 22,12.2000 .

(Applicants do not have a copy of the said
OM dated 15.12.2000 and as such it could not be annexed).

9) That, the applicants were legitimately

expecting that their cases would consider by the

- competent authority for appointment as CT/GD, spetially
when some of the candidates who were placed lower
thaﬁ the applicants in the select list were appointed |,
Being aggrieved, they on 28.12.2000 sent a telegram to
the Respondent No.4 and 5 explaining the situation and

praying for intervention in the matter,

10) That, on 30.12.2000, the applicants submitted
a joint representation/appeal to the Respondent No, 4
fully éxplaining the facts and circumstanceé of the
case and praying for due consideration for their appoint-
ment . It would be pertinent to mention here that the
Recruitment Board finally selected and impanelled 47
candidates for appointment as CT/GD out of which 282
'candidates had already been appointed to the exclusion
of 13 candidates including the applicants, who figured
in the select list ., It would be pertient to mention
here that, out of 34 candidates already appointed ,
some of the candidatés figured in the select list at

contdeee
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lower positions than the applicants and as such the
applicants have been deprived of their of right of
equal treatment to be so appointed .

A copy of the said representation dated
30, 12,2000 is annexed herewith and marked

as Annexure-VY.

1) That, surprisingly, the respondent-autho-
rity did not send any intimation to the applicant énd 4
as such the applicants, with reference to their telegram.
dated 28.12.2000 and representation dated 30.12.2000,
submitted another detailed iepresentation on 30.1.2001 .
to the Respondent No.4 . It was specifically pointed out
at para 4 of the representation tﬁat during October/
No#e&ber »2000 14 vacancies oécurred and Respondent No.4
was kind enough to approve the appointment of the
applicénts in terms of OM No. 15.12.2000 addressed to
the Respon ent No. 5 . The applicants have not received
any intimation as to the fate of th&slrepresentations
submitted to Respondent No.4 and 5 till date. It would‘ |
be relevant to point out that the Respondent No.5 appo—
inted all the 34 candidates of the select list in
September,2000 itself and the Respondent No.4, by his

OM dated 15.12.2000, conveyed his approval to the

Cémmandant (Respondent No,5) for appointing the appli-

“cants against 14'vacancies which occurred in October/

November ,2000 but the action of the Respondent No.5

in declining to appoint the applicants is illegal and

arbitrary on the plea of a circular received much later,

contd...
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Copy of the said representation dated 30.1.2001

is'annexed herewith and marked as Anﬁexure-VI.

- 12) That, being aggrieved ,the applicants have now
approached this Hon'ble Tribunal praying for relief .

5 ¢ GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:-

[ 1]

I) For that the action of the Respondent No.5 in

appointing candidates from the select list prepared by the

Recruitment Board on "Pick and choose® basis is extremely
 arbitrary ,illegal andiinfair and as such it is a fit case

where this Hon'ble Tribunal will exercise jurisdiction and

grant relief otherwise due to them .

II) For that the action of the authorities in not
appointing the applicants has resulted in serious discri- -
mination offending the equality provisions contained in

Argicle 14 and 16 and as such the action of the authority -
‘is bad in law and liable to be set aside.

I1I) _ For that the actibn of the Respondent No.5 in

not appointing the applicants even after app:oval accorded
by the Divisional Organiser (Respondent No.4) for appointing
f | thé applicants against earmarked vacancies is illegal and
arbitrary and as such the action of the Respondent No.,5 is -
bad in law and liable to be set aside . |

vy For that the action of the Respondent No.5 in
appointing some of the selected candidates who were placed
at lower po§itions in the.select list than the applicants -
is based on extraneous considerations and as such the |
action.of the aufhority is bad in law and liable fo be set.

aside,

C;ontd eee
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V) 'For that, in any view of the matter,the action
of the respondents in dényihg appointment to the appli-

cants which is otherwise due to them is bad in law and

liable to be set aside,

6 ¢ DETAILS OF REMEDJIES EXHAUSTED :-

The applicants havé submitted representations
in this regard but the respondent authorities have not

communicated their decision till date,

7 + MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY

.

OTHER COURT :- | ,

The applicants further declare that they have
not previously filed any application , writ petition or
suit regarding the matter in reépect of which this
application has been made before any Court or any other |
authority or any other Bench of the Tribunal nor any such ;

application, writ petition or suit is pending before any

of them .

8 : RELIEF SOUGHT i—

It is, therefore, prayed tﬂat your
Lordships would be pleased to admit this appli-
cation\,~call‘for the entire records of the
case, ask the respondents to show cause as to

why the applicants have been discriminated

contd, ..
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-

7
against in the matter of their appointment -

as Constables (CT/GD) and after perusing
the causes shown, if an&, and hearing the‘
parties, direct that the cases of the |
applicants be considered for appointment

as CT/GD, as approved by the Di#isiopal
Organiser, SSB,Tezpur (Respondent No.4)
against the earmarged “vacancies inasmuch as
they have been illegally and arbitrarily
discriminated against and/or p;;s any

‘other order/orders as your Lordships may

deem fit and prbper.

And for this act of kindness,the applicants, as in

duty bound,shall ever pray .

9 : INTERIM ORDER,IF ANY, PRAYED FOR:
It is‘further prayed fhat your Lord-
ships would also be pieased to direct the
respondents to refrain from filing up the
rémaining}posts of CT/GD in the SSB at
Tezpur under administra?ive Control of the
Bespondént No.5 till this application is
'finally heard and distSgd of.The applicants
would aftexxixxxx suffer irreparable loss

and injury it such a direg%ion is not issued

by way of interim measure,

Contdo ve
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10 : Does not arise,The application will be presented
personally by the advocate of the applicants.
11 3 PARTICULARS OF THE POSTAL ORDER IN RESPECT OF THE

- APPLICATION FEE ;-

LP.0. NO, 4r2252& dated /.3.720/
jssued by the G.P.0. payable at Guwahati is enclosed.

12 ; LIST OF ENCLOSURES:~

As stated in the Index .

contdeeee
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13.

 VERIFICATION

" I;.Shri Panchanan Saikia, Son of Shri Dambarudhar
Sa;k%a,legéd about 25 Years, resident of Hazarapar, Tezpur
Town,_Districfa Sonitpur, do; hereby, verify that the |
c_éntgn‘!:s in ‘parag:t_‘aph Not |, 9,2 5‘+° 92 1) 2 are true
to my personal knowledge and those in paragraphs~
354 dﬁlc)‘ére'beiigved to be ;rqgén legal gdvice'and 1
have not suppressed any material fact. |

I, beiqg one of the applicants of the aforesaid case

have been authorised by other applicants to sign thils veri-

+ -

- fication on behalf of all the applicants.

;ﬁh;/gh”mgﬁa7am ,c&&@lag ,

Place & Guwahati, ~ Signature of the applicant

Date : ©2.03. 00|

L]
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N Divigianal .Organioor
888 Date - 30/12/2000

TEZPUR ’ :

.o . 10 _the matter of 3

An appeal to censider our appoiftment
under your egtablishment as GO Consgtai

Respccleod sir,

We the under signud have itho Henour to
submit the following fow lines for yeur kind consideration

and favourable actien j

% That wo the petitioners are hailg from o
down trodden family and ofter obteining degree alce félled
to get any employment for which we jeined in the TXuining
at Halflong Organised by you for recruitment &nd ceme out

succegs in the training,

. That 'therefore We wele called for Intoxvicy
14 Feb to 16 Feb 2000 at Debendxs Nagar ana occordingiy oll
o«f us appeared in the Interview and got.éelectedg -
accordingly a selectien 1list W88 also prepared where our
names have been included for appointment and out of 47,
selectod 1ist 34 have already been approved brakiag.even
the  gerial ligt of aelection, which is very much iilegal,
but we did net rsise any ebJection 4% our cages were alen

due te be considerad for appointment

\ .
[ L}

That meanwhile on 32nd Dec, by o Soachal
i messenger, we were directed to immediately Xeport in tho .
Commandant Office at Debendra Nagar, with Bag & Baggago

" and with ratien money to which we complied,

A .
v/ ( contd,., 2 )

P )
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That on Teporting at Commandant Office on
"6th Dec, and after 5 hourg we were told that our appoiftment
have been cancelled , we were -shocked and surpriged for guch
action and being puzzled we intimated yeour Henour Telegxa-,,
phically for urgent actien in the matter but g5 nothing

has boen dene, hence thisg appoal.,

That with great hope we Ieported in the office
for on ward actien but such disappointed Verbal order hag

f

completely frastrated eur hopes,

"y

I e o s S -

vie therefore appesl you  weostl fervantly to
Conslider our appointment in parity with otnore frem the

above referod golectien list,

\ AND
For thig act of your kidneas wo ghsll be g¥atafyld
to you, ;

— e

With high Togardg,

 Yours Saithfully,
N \/)cuu@cl Ilot({

V) PRANGB BT ProneT nal]

2) DHEPAK BASUMATARYe
- /3) LILA KANTA NATH- Ll )pnd 0
4) KUKIL HAZARIKA - ,
5) RANJIT MASHAHARY: |

7€) BIKASH BORAH:Jkahh Ibw}

7) UMESH BHUYAN -

/8) PANCHANAN SALKIAZ*<4:54t
9) BIKASH [UTTA, Bufusd oude
10) RAJIN DUTTA.,

11) DIGANTA DAS~

,14) HRIDAY JYOTI aomwm‘,éu )&

/&oﬂuA

o
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, Dated thcﬁa#uwwgz,zoo1s
Tes |

The Divisfonal Orgaﬁisox,
895. Bo ] -

SubjectiAppointeent oy CT/GD and selection

By the Wecruitmont Boarg a8 GG M)

Roformﬂcoofmlegram dated 23-12-&000 followed by
Joint xeproo@at~ﬁﬂﬁq {n ¢hio ona-a

-
- -e vee w4 -VG,‘U*D

34x,

Moy Feepactfully it o cubmftted
¥ That the Soloction Hoord for racruitment to the
Poat of CI/GD held frow 14-2-2000 to 16-2-2000 at oC
Debondrancgor selected a panel of 47 porsons for tha
purpcoe of appointmant,
2, That accordingly the Comnandant by his Mesoszandum
dated 7=3=2000 - pddressed to the undersigned celected
pozxeena anting thes tg Ieport to C HQR Dabandranagog
fe5 polies verification and cther formalitiaesz,
3, Thet after police veriticationa nd wompletﬂéai®ﬁ
formalities, the Commandant appointed all but ghe
underoignea® solacted persons auring the menth of
Esptomber,2000 itsoly, Tha 13 selected persons 468,
the undorsigned ¢ould net be 2ppeinted with otlzzp spd
their namec in the panol Yor continued fex appoinument
againgt gurthor vocanelos og might ba caugod dn@futire,

8, That during Oatobor/Novembar,2000 14 vasancies

sssurped and you were kind omwh te appreve eppeintment

of undersigned by convoying the oppreval te tho uounaadan%
on 159-12-2000,

P
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Be Thet tho unduessignod woro gallod through opocial
nﬂaaangox to roport at tho offico of the Commandant Office,
Dobendranegaxr witin bays and baggayges and retien money and
escordingly on 20~12-2000 the underoigned reposrted ot tho
Commandant Office,

6, That moat unfortunately afser awaiting for obout 9
hours, the undersicnes were informed that thelr selectizd
was cencolled.

Te Yhat¢ﬁav1nq beon thug informed, the undersigned
car2 beck ond the tolegrem and 3;2nt representation vero
pont to you for kind coneiderotien.

®o That it 1s now inforned that ¢ w#s becauge of O

olrcular dated 22«12-2000 th2t the Commundant hsd declidod

%0 cencol the aselection alraady hold una chowdd nis 1inabllity

o oppoint the undersiconed,

9. Ihat the undersisned are duly selectad incumbonto of
tho va?ant poota that garn available from Octobar[hovamban,
2000 and could have b&en appointod by the CLommsndunt ag por
appxoval of your bunign offico comnunicated on 15=12«2000
olther befoxe the coming inte effect of clrcular deted -
22-12=2000 which to our knowlaedge cannol be madé appl%gabLG

in tho coce of golectiong already held,

16, Thot 84r, grave injuotice hag been done to up by giving

us hopao of oppointwant for which wo lost tiue on training

keoping curoolf proparod for tho Guzoex &t L.S.R0uxr ogo
i‘

fer ontoy into govexamont oervice hao crossod in tho mooanthiddoe

o havo boen danied the public owmploynrnt by plslk ond ¢hooso

by diceximinating sgainot uo by the vommandant who did pot
mokie appointumonts in tho first inatsnco ia agcordanso wiih

sonioxity oo per tho merit liot of oclection, RERAD

11, That 8ix, thore o a cloor cooo of brooth ef fundemontold .
guazontoos of ¢itizons undor Artisloo 16/21 of tho Congtitution .

of Indion which requixeoe your immediate congidoration.

- e

mede hevor o e ety s
:
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Yo, therefoye, moé& hukbly pray and roguast you
to be ilnd enoujh to enqguice intoe the matier and
upan &ympmthét&: censlidoration of our case, makov
2pproprinte oxders for Ul abserbing us in serviso
in tarms of tho solaction held as ba far 9~atuted
by relaxing age-bar 47 se required and do justice:

80 UBpand rn O any frittull reply has buen received

till the dhte {ron yours wnd, vne cdpy Ot the list of
caniidates, vhich they are wrice ‘thedr
Vorien, $udthhL

Ly their s andwrrclog o lsd T che H‘i‘@‘fk&‘\'-ﬁ-tho
LNCLJ3~ vne List, k

ivme and address
-r. B

Y urs faichiully,
,.(,Illrl/ﬂ'}“ \//{zx/(/ju'/(i’o-

Reresenkaitd d2u,0n 0 (ovtoaxd VAR SALKLA) R
behalf of :he ¢Vill:~Ohandnard, N2, 3 Quarcy Rde
1231 wing Can L dates P do e Nuzpur, List, jonitpur, -
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| IN THE CENTRAL ADMINISTRATIVE TR INUNAL
| GUWAHATI BENCH 3 GUWAHATI.

»
b O.Ae NO. 94 OF 2001

Shri P. Saikia
- Vo~

| ! Union of India & Others

N - ana -

In the metter of :

Written Statement submitted by the

|t regpondents.

ﬁ P The humble respondents beg to submit the

. 1 written statement as follows 3~
ﬂ o —
R IS  That with regard to para 1.1, the respondents

| é beg/%o ate that the allegations are denied. In fact 48

o/
| tandidates were selected by the recruitment Board held at GC~

Debendranagar weeefe 1442.2000 to 16.2.2000 o fill up clear

and resultant vecancies that were due to ocour upte 31.12.2000,

o Accordingly offer of appointment were issued to the selected

' candidates in order of merit and not by "pick and choose™ basis
k | as has been alleged. Obt of such candidates who were issued
£k offer of appointment one candidate was rejected at the time
{ | of‘ftnal‘medieal examination wvhich is doné before jJoining the
- service. All these candidates were issued offer of appointment
| serially on the basis of their merit. The cases of the appli-

| ' cants were alsc under consideration and they were called mxk

j g at the Group Centre office also. But at that stage the



-2-
the recrultment process was stopped by the 3SB Directorate
vide thelr Signal No. 14435-36 dated 21.12.2000. As such

these candidates could not be recruitede.

2e That with regard to para 1.2 , the respondents
beg to state that the allegations are denied as no candidate

below the applicants in the merit list were recruited.

e : That with regard to para 2, the respondents

beg to state that the selection was made for recruitment of
Constables in combatised cadre vide Directorate, S5B, New Delhi
signal No. 14435-36 dated 21.12.2000. Hence the Hon'‘ble
Pribunal dées not have jurisdiction in the cass.

Copy of signal dated 21.12.2000 ig amexed

hereto end marked as Annexure = Rqy .

It is pertinent to mention here that the comba-
tised cadre under Directorate, 53B, 1s governed by the CRFF
Act, 4 1957, which is an Armed Force.

5. That with regard to para 3, the respondents

beg t0 offer no comments.

6. That with regard to para 4.1, the respondents
beg to state thét_as regards 48 candidates who were ‘selectaﬁ
by the recruitment board held at GC Hgrs Debendra Nagar wee .f.
14 02,2000 to 16.02.2000. 13 candidates were against clear
vacancies and 35 candidates were selected against resultant
vacancies which were expected to occur owing to retirement/
promotion of GC personnel during 2000. From this panel of
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35 candidates, 21 candidates were issued d offer of appointment - '_:
as and vhen vacancies arised strictly on the basis of le::if S
1ist ﬁregared by recruitment board, Bémaining 13 candidat@s

who were on panel against resultant vacancies upto 31.12.2C00
could not be appointed due to ban on recruitment as ci:culatgd |
vide SSB Directorate signal No. 144'55"56 dated 21.12.2000 gon~
veyed vide Divisional HqQr endorsement No. 64/8n/2000/12430-31
dated 26.12.2000.

7. That with regard to para 4.2, the respondents

beg to offer no commentse

8. That with regard to para 4.3, the respondents

beg to state that the applicants appeared in the interview

and wére empenalled is admitted. Their process of recruitment
wvas in progress as cortoborated by the submissions made by the
applicants themselves. But it had to be stopped midway due to
mstructionsv received €roe higher Hars vide signgl Noe 14435-36
dated 2101242000 ( Annesure=- Ry O. | ‘

9% . That with regard to para 44 and 4.5 the res-
pondents beg to state the para are admitied.

10, That with regard tco para 4.€, the respondents

beg to offer no comments.

11 That with regard to para 4.7 the respondents
beg to state thet the contents of the para are adnmitied to the
xppt extent that the applicants were called on 26122 000
for issuing offer of appointment. But a circular was received

from SSB Directorate vide their signal No. 14435-36 dated
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.
dated 21.12.2000 conveyed vide Dive Hg. endorsement No. 64/2N/
2000/12430-31 dated 26.12.2000 not to appoint any CF J6D) till

further orders. As such the candidates were 'appriéed about the

circular and could not be appointed.

12 That with regard to para 4.8 the respondents

beg to state thal on receipt of approval from Dive Hqr vide

. their Memo No. 69/Bn/2000/12128-29 dated 15.12.2000, a1l the

selected empenalled candidates were oalled to report GC Har.
Debendrenager by 26.12.2000 for appointment. Bat in the mean-

| time a circular was received from SSB Directorate vide Sig.

Noe 14435-36 dated 21.12.,2000 instructing not to issue offer
| of 9ppointment and as such the candidates could not be appointed
~ and they were apprised about it.

13 Thet with regard to para 49, the respondents
- beg to state that the allegations are denied. ¥o, candidates

~ below the applicants in the merit list were recruited.

14, - That with regard to para 4 .10, the respondents

beg to state that the allegations are denied that no candidates

' below the applieants in the merit list were recruited.

15. That with regard to para 4.11, the respondents

beg to state that =mimee SSB Directorate issued instructions

not to issue offer of appointment to any cendidate but only
to select such candidates untill further ordérs, the applicants

were also not issued offer of appointment. The representations
etc. submitted by the applicants were after 26.12.2000 gng
- necesasary reply was submitted to D.O. North Assam Division vide

| this office letter No. GCD/Bstt=~39/Vol-XIV/2001/2242 dated 23.2.01.

781' 1fieat ion oo .

®e
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YERIERICATION_
I, Shri T.N« SHAROO , Dy. Inspecter General,
Pezpur, being authorised do hereby solemnly affirm and
declare that the statecments made in this ¢ written statement
kxxx are true to my knowledge and information and I have not

suppressed any material fact.

And I sign this verification on this th day
of April, 2001,
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{ Page- 4 )

YERIFICATION o

I, T.N.Shanoo  being authorised to bereby solemniy

affirm and declare that the statements made in this written

statement are true to my knowledge and information ﬁnd I have

not suppressed any material fact.

And I sign this verification on thi-sg/;'z”"pday of

Apeil, 2001,

Y

DEC

< Inspector General

. A. Division : 5. 8.},
TEnpTE,




